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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

DATE OF DECISION ?2.11.19c3B 

Shri_Thhanabhai JairuTfhai c Or. 	Petitioner 

Thah 	 Advocate for the Petitioner(s) 

Versus 

Uniri f ii:7ia 	 Respondent 

ir. R.. Vin 	 Advocate for the Respondent(s) 

CO RAM 

The Hon'ble Mr. 	.H. TRIVEDI 	 : VICE CHAIR1AN 

The Hon'ble Mr. 	P.I. ja: 	 JUDICIAL 1DDI3ER 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	>' 

Whether their Lordships wish to see the fair copy of the Judgement 

Whether it needs to be circulated to other Benches of the Tribunal. 
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1 . 	Chhanabhai Jairambhai, 
D1-marshiTthai 3onabhai, 
Navgharfhai 3agrambhai, 
Laljibhai Sagrambhai, 
Shakra'hai Virsanqbhai, 
$hakrabhai Kanabhai, 
Punjahai Jairarnhhai, 

S. 	Magj jDhai Gorchan7,hai, 
9 • 	Bhemcbhai Laljibhai, 

Ajd'Dhai Fu1 hhai, 
Vanabbal Gafoorbi-iai, 
3aaarhai Virsangbbai, 
Hernahai ondaahai, 
Ranctthodhhaj Bhikhabhaj, 
Gidhabhi Somabhai, 
KamshiThei Shankarjha 1, 
Jiiai"aai aqar'hai, 

13. Jaantibi-iai Uivabhai, 
19, Chbanabhai Veerahai, 

Vanabhaj ArnhcLrambhaj, 
Dharam inhhhai 5hankarohal, 
Prabhubhai Mangahhai, 
Veerabhai Gordhcnbhai, 
)harshihha, Laljibhai, 
Vaj abhai Laxmanbhai, 
Dhula1hai Gandaohni, 
agcir'hai Jairarnbhai, 

Shakrabhai Ichhabhai, 
Mananqbhai Ainbarasn, 
Ramanbhai Ganqaram, 
:atvrbhaj Motibhai, 
Ajnalbhai Kodaahai, 
I(antibhai Vishabhaj, 
3agarbhai Kachrabhai, 
Jaantihhai Ambarambhai, 
?o'oatThai aranhhai, 
Bhudha Bhaiohandbhai, 
Dayarambhai Ashabhai, 
'i.A.Bhekh, 
Nirmal Kumar Harirm. 

C/o•  C.P.J.I., western Rail- :ay, 
Dho.ika, 
Residing at rIATO2A, 
Ta. 3a,nand, 
Iist. diniedabad. 

( Advocate Mr. Y.7. 6hah ) 

Vercus 

1. Union of India, 
through the General Manager, 
Nec tern Rail'ay, 
churchgate, 
Bombay - 20. 

.Petitioners. 

. • • • • 311/_ 



Divisional Rai1•7ay,Manager, (E), 
le5 tern 

Bhavne ear. 

Mr. Butharj or his 3ucca3sor in the 
Off ice, 
C.Permancnt Yiav In enactor, 
1es terr.i Rai lray, 

Dh011:a. 
.Respondent 

( Advocate iIr.rI. Via ) 

J u 	G J:1 	IJ T 

0.:,. No. 438 OF 1937. 

Date: 22.11.1988 

Par 	: 	Hon'ble 	Mr. P.M. Josh! 	: Judicial :emhEr 

The petitioners (40 In all), have filed this 
-n:nlication uni7er SeCtion 19 of the 	minjstretiv 

Trjhueal:n Act, 1935, (herein after referred to s "The 

Act") en 6.10.1987 	It is averred by the 	titj Caere 

tt Lhay were :Thitiaih,r enraged as casual lebourers 

durjs the pociod bebeen 21.9.1974 to 22.5.1330 end 
t:rzev hadacLuiref "tem- noras status". According to 

them they have eee retrencheca from service by verbal 

orders passed on 26.9.1936 b resoondnt no.3 Mr. 3hukharj 

on the ground of Suolus. The petitioners have therefore, 

oraved that the imieuned action of retrenchoent be Lua-

shed and Set asicte as it is violative of article 14 and 

16, of the Constjtjtj 	of India and also offending the 
provisjos S0ntajne3  under Section 25 F, 25 G, 25 Il, and 

25 N of the Ifld!uStrial 3isutss Act 1947 and Rules 76 A 

ansi C and 77 ef the Industrial Dispu 	(Central) Rules 

1957. They have Further arc red that the 



/ 

railwaT adrninistretjsn he directed to absorb them in 

service with all consequential benefits. 

2 • 	The respondents rail :Tai adminis trth.tion have 

contested the aetitioners' apalicatien and denied the 

allegations and assertions made by them. According to 

them the petitioners' S/Shri Jayanti Jivan (no.1), 

Dhula Ganda (no. 25) and Raman Ganaram (no. 30) have 

never orked under Permanent ilay Inspector, (P11), 

Dhoka. They have categorically denied, the petitioners 

alienation that tbEe- r were retrerachef sw verbal orders. 

It is further submitted that the rest of the aetitioners 

who were engaged as casual labourer left their emolo\Iment 

on their own accord on the dates shown in AnnexureR1 

an mO:3t of them much prior to 1.11.1932 i.e., three 

years ?rior to the establishment of the Tribuai and 

hence the apnlication is liable to be dismissed on merits 

as well as on the ground of limitation. It was further 

contended that the oetitisners ere not casual labourers 

on Project and hence they are not entitled to the 

benefits of the scheme framed by the Railway Board. 

3. 	'Then the matter came up for hearing, we have 

heard 4r. y•y•  Shah and r. R.1.Vin the learned counsel 

for the applicanizaed the respondents respectivel r 

1' 	
a1on7it1-i other cases of casual labourers wherein common 

questions of law were raised. But, we have not eref e-

rrad teren'der a comson judgment as each case renresented 

dif erent set of facts and circurrtances. Both the 

sides were called unon to suplv the information and 

materials in terms of our directions issued on 16. '.1939, 

and in terms thereof the respond ants railay administra-

tiers have produced relavant documents in supoort of 

their version, which are taken on reoord. 
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4. 	At the very out set, it may be stated here 

that the petitioners, except no. 1, 2, 3, 4, 5, 7, 8, 

12, 22, 26, arid 39 while filing the application and 

during the pendencv of the A .proceodinqs, they have 

not produced their Service Cards. It is significant 

to note that the petitioners have not thought it proper 

to state the specific dates, month or the veer, on 

which they were engaged. It is vaguely stated that 

they were engaged during the year 1974 to 1980. It 
I 	 _ 

ac(  is their version that they have 	 'temporary 

status'. Now, this material averments could have been 

easily proved by producing their service card. A service 

card on prescribed form is given to each casual labourer 

as a documentar, proof of his service in terms of 

instructions contained in para 2513 in Esablishment 

Manual. Mr. B.D. Mainee in his book "Railway Estaolish-

merit Rules and Labour Laws," (17th Edition 1983), while 

quoting Rail;-iav Board's letter dated 30.11.1971 at 

page 423 has explained the utility and the importance 

of the service card and the entries of service made 

therein, as each sub-ordinate officers are required 

to make them without fail before discharrjn a casual 

labourer. 1hen casual labourer is on authorised absence 

that does not constitute a break for counting towards 

the four month's period for conferring temporary statu. 

It is  undisputed that such "authorised absence" has to 

be shown as service. No se-oerate entry for such break 

is necessary. iri the case of 1os of card, it should 

be reported to the nearest police station and a copy of 

F.I.R. lodged 'iith the police should be furnished to 

the railway authorities. The following notes are printed 

on the service card itself. 



0 NOTES 

The person to whom card is issued 
is resoonsjble for its safe custody. 
No duplicate card be issued under 
any circunis rances. 
In case of loss, the fact hou1d be 
immediately reoorted. 
This card should invariably be 
produced at the time of eerv fresh 
apoo in tm 5? fl t. 
No claim for permanent absorption 
will be entertained. Tithout this 
card. 
Another form of efidence in supoort 
of his emoloyment will not be taken 
cognisince of. 
Any misuse of this cad shall render 
its owner liable for beinq disjual- 
ifiec3 from railway service of all 
kinds. 

5. 	The stand of the resoendents_rai]ay administration 

is that the petitioners have materia1lr supnrsssed their 

service particulars and have come out ith a false 

plea that they have been retrenched verhall'j on 76.9.96, 

especially hen as a matter of fact thesr have never 

reoorted for worh since the dates shown in A'nnexure R-I. 

Relyin-T on the case of Buckinqhai-n Sc Carnatic Co., V/s. 

Venkatjah & Anrs. (A.i.S. 1964 3.0. 1272) it :7a:3 contended 
hr Mr. R.I.I. Vin, the learned counsel for the respondents 

that the Petitionershaving abandoned or relinui shed 

the service much orior to 19.92, theT are not entitled 

to any relief and their cause is also otherwise barred 

	

) 	by limitation. Mr. Y.V. Shah, the learned counsel for 

	

/ 	the petitioner, during the course of his sumisiong had 

preferred to refer to several cases reported in d.I.R. 

1995 .C. 132, A.I.. 1978 3.0.9, A.I.R. 1932 3.0. 95, 

AIR 1979 .3.0. 582, Sc A.t.R. 1939 	390. Suffice it 

to saT7, that the broad principles laid down therein are 

not disputed. Having reard to the facts of the present 

case, they are all distinguishable and not apolica?ole 

in the oresent case. 
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6. 	ITh 	:titj-r ' 1a that 21 	eae engaged 

during 1974 to 1930, is not onlyincorrect, but it is 

uite misleading. On the basis o1 tho service cards 

oroduced by some of the oetitioners and the relevant 

05 r-cse oroduced br the resoondents before 

U3, it i dult 	te21jshed that the petitioners orked 

01 	 'urin the fo1leiir oerjoTh on3or 

'lorking particulr 2 	 — S/Shri 	— 	From 	 To 

1. 	C22ana Jeram 	 29.9.7a 
2r.Th.24) 	29.9.74 

29.9.75 
29 • 9 • 76 
29 .9 .77 
29.9. 72 

'29.9.74 
29.9.74 

7C oej. Iu 

28.9.77 
28,9.78 
28.9 .79 

(as Per service 
card) 

(left on 20.11.73) 

2. 
(see R-1.P.3 3r.No.24) 
(see R-3.P.7 Sr.No.6) 
(see R.48P.i.Sr.No.9) 
(see 2-9 P.4.3r.o,35) 
(see 	18 P.1 Sr.o.7) 

Navghan Sagram 
(see fl-i P.3 S.No.19) 
see 2-5 P.4 3,T529) 

(see R-6 P.9  
(see R_g P.13 .1\7o.120) 
(See R-9A P.4 S.To.32) 
(sec 2-14 P.18 S.tTo.156) 
(see 2-18 P.1 S.'o.6) 
(see 2-22 P.15 S.iTo.128) 

Lalji Serrarn 
7.7 ;.7s,.59) 

5. 	JC. 1 

(see fl-i P.3 Sr.No.20) 

(see R_3  P.8 Sr.217o.65) 
(see fl-i 9,3 Sr.No.24) 

(see 19  P.17 3r.To.159) 
(see fl-9A 9.3 S.1.59) 
(see 2-13 P.15 S.;To,151) 
(see 2-14 P.22 S.N.195) 

29973 28.9.74 
29.9.74 28.9.75 
29.9.75 28.9.76 
29.9.76 28.9.77 
29.9.77 28.9.73 
29.9.78 2.9.79 

Left on 20.9.79. 
(as per service cord) 

7.9.74 6.9.75 
7.9.75 6.9.76 
7.9.76 6.9.77 
7.9.77 6.9.73 
7.7,73 

Le7t sri 20. 2.l9OcT: 
(as per service 	s:r:c'L) 

4.7.76 3.7.77 
4.7.77 3.7.72 

3.7.79 
Tcft on 10.10.1932 
(as per service sird) 

29.2;73 28.9.74 
29.9.74 29,9.75 
29.9.75 28.9.6 
29.9.76 29.9.77 
29.9,77 28.3.7 
29.9.78 28.9.77 

Left on 20.2.19n. 
en 	eri:n c 
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6. 	Sakra Kana 	5.7.76 
(see R-1.P.58.1\7o.38) 5.7.77 

(see 2-15 P 1.S.No.8) 	5.7.78 
(see 2-14 P:19 2.No.166) 
(see 2-5 P.6 	i'o.47) 
(see ±9 A.LNo.8 S.No.7C) 

A 	7 
'±. I • I 

4.7.78 
4.7.79 (Left) 

7. Punja Jerarn 
(see 2-1 P.3 3.o.27) 
(see j?3 	•7 3.Lo.63) 
(see 2-9 P.12 3.o.113) 
(see 2-5 P.3 S.Nb.24) 

	

1910.i977 	18.10.78 

	

19.10.79 	18. 10.79 

Left on 20.2.1980. 
(as per service card) 

4 

Manji 'GorcThan 4.2.72 .2.79 
(see 2-6 P.10 3..89) 4.2.79 3.2.8° 
(see 2-9 P.14 	3.No.132) 
(see 2-9 A 9.5 	3.No.43) Left on 10.6.1920 

(as oer service cad) 
Bhima Lalli 1.2.70 31.1.1979 

(se: 	2-9 P.112.Mo.106) 1.2.79 31.1.1980 
(see R-9 A P.2 3.No.18) 
(see .R-14 P.19 	3.No.165) (Left) 

Aja Fula 19.12.78 18.12.79 (see R-6 P.9 S.No.90) (Left) 
Vana Gafur 29.9.73 28.9.74 

(see 25 p.7 	T.No.55) 29.9.74 28.9.75 
(see R_9  P.11 	3.No.108) 29.9.75 28.9.76 
(see R-9AP.3 3.No.20) 29.9.76 28.9.77 (seeR-14P.22 	.NJ0.197)  29.9.77 28.9.78 

29.9.78 28.9.79 (Left) 
Sagra Virsing 7.4.77 6.4.73 

(see R-1P.6 	3.No.54) 7.4.78 6.4.79 
(see 2-3 P.7 8.No.55) 7.4.79 6.4.80 
(see R-,% P.14 3.No.123)7.4.80 6.4.81 

(see R-9A P.5 3.:lo.39) 
(see R-14 P.21 	3.1o.186) (Left) 

Hema 	onda 3.2.73 2.2.79 
(see 2.14 	P.19 	.3.Ne.163) 3.2.79 2.2.80 
(see 2-91 P.5 	3.111o.38) 
(see 2-9 P14 	.N0.127) 
(see 2-5 P.4 S.T.33) 
çsee 2-6 P.10 f3.'To.83) 
(see 2-8 P.6 2.No.60) (Left) 

Ra.nchhoci Bhikha 26.12.78 26.12.72 
(see 2-5 P.4 3.7o.34) 26.12.79 25.12.80 
(see R_6 P.12' 	.No.96) 
(see 2-9 P.14 3.Io.130) 
(see 2-10 P.11 	3.No.91) (Left) 

Gidha Some 24.1.73 23.1.79 
(see 2-22 P.15.No.133) 24.1.79 23.1.80 (see 2-14 P.18.No.160) 
(see 2-91 P.6 	.No.54) 
(see 2-6 P.11 S.No.98) 
(see 2-9 P.15 2.No.143) (Left) 

Kamshi Shankar 29.9.73 28.9.74 
(see 2-12 P.14 	3.1'70.223) (Left) 



	

4.7.76 	3.7.77 

	

4.7.77 	3.7.79 

	

4.7.78 	3.7.79 

	

4.7.79 	3.7.80 

(Left) 

	

4.2.79 	3.2.79 

	

4.2.79 	3.2.90 

(Left) 

4.10.76 3.10.77 
4.10.77 3.10.78 
4.10.78 3.10.79 
4.10.79 3.10.90 
4.10.30 3.10.31 	(Left) 
22.9.73 21.9.74 
22.9.74 21.9.75 
22.9.75 21.9.76 
22.9.76 21.9.77 
22.9.77 21.9.79 
22..78 21.9.79 	(Left) 
No such name in soeciman Thumb 
jm?ression Register or in 
Time Books or in Sa1ar7. Bills. 
(at Dholka But 15-5-80 to 
14-8-80 & 21-8-80 to 
10-10-80.) (Left) 

(as per service card) 

4.2.78 -- 
(Left) 
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Jiwa 	aqar 17.10.77 16.10.78 
(see R-9A P.S S.7o.42) 17,10.78 16.10.79 
(see R-9 P.14 3.No.131) 
(see R_g  P.6 	'3.No.52) 
see 2-5 P.4 3.tJo.35) (Left) 

Javanti Jivan No such name in soecimen Thu- 
mb imoression register or in 
Time Boek or salarT hills. 

Chhana Vira 1.2.79 31.1.79 
(see 2-22 P.16 	3.No.139) (Left) 

Vana Ambaram 29.9.73 28.9.74 
(see 2-6 P.7 	S.17o.63) 29.9.74 28.9.75 
(see 2-14 P.19 •3.Na.170) 29.9.75 28.9.76 

29.9.76  28.9.77 
29.9.77 23.9.78 
29.9.78 29.9.79 	(Left) 

Dharamshj Shaker 5.2.79 4.2.90 
(See R-9A P.6 3.No.53) 
(see 2-6 P.11 	3.No.97) 
(see 2-9  P.15 S.No.142) (Left) 

Prahhu Manga 
(see R-2 P.7 S.No.55) 
(see R-5 P.4 S.No.36) 
(see 2-9 P.14 S.No.135) 
(see R-9A P.6 3.11o.46) 
(see R-15 P.2 S.No.1C) 

Vira Gordhan 
(see 2-6 P.10 S.o.99) 
(see 2-9 P.14 S.No.133) 
(see R-9A P.5 S.No.44) 

Dharrns1-ij Laiji 
(see 2-16 P.1 S.No.9) 
(see 2-26 P.7 S.No.36) 

Vaja Laxman 
(see -1 P.6 .71o.46) 
(see R-27 P.7 S.o.981) 

Dhula Ganda 

Magear Jeram 

Shanker Ichha 
(see R-19 P.3 .No.13) 

4ansing Ambaram 
(see R_9 P.14 3.No.134) 
(see 2-6 P.10 .No.gO) 
(see 2-9A P.S 3.N.45) 

	

7.9.74 	 6.9.75 

	

10.5.79 	 6.5.79 

(Left) 

(Left) 

.. . . 1 c/- 



Raman Gangararn 

	

	 No such name in speciman 
Thumb imoressiofl Regis- 
ter or 	Time Books or 
in Salary Bills. 

Natwar Moti 	 7.6.78 	 5.6.79 

(see R_1p.C, S.N.49) 
(see R-2 P.10 3.No.84) 	 (Left) 

Ajmai K'noda 	 23.10.73 	22.10.74 

(see R-2 2.7 S.1-1o.61) 	23.10.74 
	22.10.75 

(see R-9 P.15 3.No.139) 	23.10.75 	22.10.76 
(see R-9A P.6 S.No.50) 	23.10.76 	22.10.77 

	

23.10.77 	22.10.78 

	

23.10.78 	22.10.79 (LefI 

Kanti Visa 	 11.5.78 	10.5.79 

(see R-2 P.10 3.1-10.83) 
(see R-1 P.6 S.No.48) 	 (Left) 

Sagar Kachra 	 4.2.78 	 3.2.79 

(see R-62 P.18 S.o.160) 	 (Left) 

Jayanti Ambaram 	27.9.78 	26.9.79 
(see R-1 P.5 3.No.44) 
(see R-2 P.7 3.No.57) 	 (Left) 

Popat Naran 	 7.2.78 	 6.2.79 
(see R-2 P.S S.No.69) 
(see R-1 P.6 S.No.47) 	 (Left) 

37 	Budha Bhaichand 	20.1.7B 	
20.11.78 

(see R-2 P.S 3.No.70) 	 (Left) 

Davaram Asha 	18.5.80 	 17.5.81 
(see R-10 P.12 S.No.105) 	 (Left) 

1.A. Sheikh 	28.8.81 	 27.8.82 

(-see_ R-2 P. 7 3.No.55) 
(see R-35 P.6 S.No.49) 	 (Left) 

NirmalKumar Hariram 4.2.79 	 3.2.79 

(see R-65 P.24 3.No.208) 	 (Left) 

7. 	It is thus quite evident that the uetitioner$ 

last worked as casual labourer much prior to 1982. It 

is pertinent to note that it is not the case of the 

petitioners that their services are terminated by any 

/ 	
orcer of retrenchment in writing. They have come out 

with a plea that the-,7 been orally retrenched- from 

service on 26.9.86. Presumably, they, have come out 

with such a version in order to conceal their long 

absence since, the dates shown in the above table, 

indicating their voluntary act of abadoning the 

ernoloyment. A person like the petitioner can hardly 

.. .11/- 
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afford to remain absent without being gainfully engaged 

elsewhere. Ordinarily, in case of difficulty or in-

ability to attend, a casual labourer would either 

inform the higher officer or make any representation 

himself or through recognised trade union or amproach 

commetent Court or Tribunal for redressal of his 

grievance. 'Iothing of the sort seems to have been 

done by the petitioner in this case. For the first 

time, in the application filed by them on 6.10.1987/  

they have come out with the version that they are orally 

retrenched from service on 26.9.1986. 

B. 	Shri Vin's contention that retrenchment has not 

taken niace in the case of the petitioners1  ammears to 

be correct. The word. "Retrenchment" has been defined 

under section 2 (00) of Industrial DjSl)UtCS Act, 1947 

as under : 

"retrenchment" means the termination 
by the emelover of the service of a workman 
for any reason whatsoever, otherwise, than as 
a punishment inflicited by way of discinlinary 
action, but does not include — 

voluntary retirement of the ork- 
man; or 
retirement of the orkman on reach-
ing the age of superannuation of 

the contract of emmloyrnent between 
the employer and the workman con-
cerned contains a stimulation in 
that behalf ; or 
termination of the service of a 

.n  workman on the ground of continued 
ill-halnh ; 

The retrenchment is mode of termination of service. 

It ca.n be brought about by dismissal, discharge, removal 

from service. As per the present definition, it means 

termination by the employer of service of thki workman 

for any reason 7whatsoever otheise than as a punishment 

inflicited by way of disciplinary action. 11For any 
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reason whatsoever" are now key words. There is divergenCE 

of the judicial opinion on the cIue.stion. 	'1hether the 

exnressjon, "any reason whatsoever" is susceotible to 

any limitations or admits no exception. The correct 

law in view of ratio decidendj derived from various 

decision including, (1) 	State Bank of India V/s. 

:T.sdromone (1976 (1) I.L.J.P. 473 S.C.) 	(2) Hindustan 

Steel's case, 1977 (1) I.L.J.P. 1 	(3) Delhi 

Cloth Mills Case, 1977 Lab. 1.0. 1695  

(4) Santosh Gute V/s. State Bank of Patiale C.A.NO. 

3563/1979 decided by S.C. on 29.4.19301  (5) Bari 

Light Co., Case, 1957 (1) L.I.J. P. 243 (s.c.) and 
(6) Union of India V/s. 3.3. Chatterjee Case 1930 R.D.:. 

P.138, where the Court on conttructjon of "retrenchment" 

as defined in Section 2 (00) has unecuivoa1ly stated 

"retrenchment" means discharge of surplus labour or 

staff by the employer for any reason whatsoever. in 

the instant case, the petitioners' services have neither 

heee terminated nor they have been removed from service. 

It is not reasonable that they should get compensation, 

under I.D. Act on the basis that they have been 

re trenched. 

9. 	It is true that under common law an inference 

that an employee has abandoned or relinuished service 

not easily drawn unless from the lenqh of absence 

and from other surrounding circumstance.s an inference 

to that effect can be legitimately drawn and it can 

he asumed that the employee intended to abandon service. 

Bearing in mind all the facts and circumstances of this 

case we have no hesitation in holding that the petitioners 

intended to abandon service since the dates sh- •in in the 
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Table renroduced earlier. Thus, as petitioners have 

reiinuished their service since the said dates,  they 

are not entitled to the relief as nraved for. More over 

there are grounds to believe that the grievance, if 

any, had arisen much prior to 1932, that is, three veers 

prior to 1-11-1935. A perusal of section 21 (2) clearly 

sho's that if the grievance had arisen by reason of 

action or order made beyond three years from the date, 

the Tribunal exercised its jurisdiction in resect of 

the matter to ihich such action or orders relates, then 

the apolication can hot be admitted (see Shri A.0.Bose 

V/s. Union of India & Ore. A.T.R. 1936 (2) 0.A.T.642). 

It is not established that oetitioners had worked as 

casual labourer on oroject. It is therefore, difficult 

to hold that petitioner can claim an benefit of the 

scheme orenared 9y the Raiiav l3oard, in terms of the 

directions issued in the case of Inc3rapal Yadav (suora). 

10. 	In the facts and circuristances of the case, it 

is clear that the oetitioners have failed to establish 

their c1ain. Accordingl., the aolioation has no merit 

and fails. The aoolication therefore, stands dismissed, 

with no order as to costs. 

C P.M. 
JJD 101 
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